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CENTRAL ADMINISTRATIVE TRIBUNP1L 
BNGAI1E BENCH 

Second Floor, 
Commercial Complex, 

Indiranagar, 
Bangalore-38. 

Dated: 1 o F E B 1994 
PPLICPTION NO(s) 	179 of 1994. 

PPLICP4NTS:D.B.Mariswamy v/s. REPON')ENTS:Chairman,Railway Board, 
New Delhi and Others. 

TO, 

1. 	Sri. K.V.Shamanna,Advocate, 
No.1465,14th Main Road, 
West of Chord Road, 
Mahalakshmipuracn, Bang alore-.86. 

2, 	The General. Manager, 
Soutern Railways, 
Park Town,Madras-600003. 

S. 

SUBJECT:- rorardinQ of copies of the Oroes passed'by 
the'Central Adminiátrative Tribunal,Bangalore. 

-xxx- 

Plese find enclosed hereuith a copy of the 

ORDER/STPY ORER/INTERIM ORDER/, Passed by this Tribunal 

in the above ientioned application(s) on 	25-01-1994. . 

-'CEPUTY REGISTRR 
JUDICIAL BRENC4-1ES. 

gm 	

EL'. 



MR. JUSTICE P.K. SHYMUN0AR 	VICE CHAIRMAN 

fIR. T.V.RAMANAN• 	 MEF'BER(A) 

0.6. Mariswamy, 
Agd about 56 years, 
Assistant Enginder/Construction. 
Soithern Railway, 
Mys ore 
residing at 
t'toVRC/1 9  Vontikoppal Railway Colony, 
Yaavagiri, 
Myore — 20 	 Applicant 

(B.dUoateri:;K.V.shamanna) 

V. 

1.HUnion of India, 
represented by 
the Chairman, 
Railway Board, 

HNew Delhi 

The General Manager, 
H Southern Railway, 

Park Town, 
Madras — 600 003 

The Chief Personnel Officer, 
H 	 . 	. S.outhern Railway, 

Park Town,. 
Madras —.600 003 

,4.,ih.Chief Engineer, 
d 	-;outhrn Railway, 

- 	Pak T*,pun, 
Madras •— 600 003 	 RespondeAts 

It  
C 	 )' 

iJ1 	OR D;ER 
/1 —, 

" U,ice P.K. Shyamsundar,  ViceChairn 

V Hit. 

2. 	The grievance of the applicant is that he has 
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not been promoted to the higher grade on the ground S 
that a departmental enquiry is pending against him. 

In the.epartmental enquiry, he was indicted on 

having committed some misconduct in the year 1986-87 

in the matter of execution of some contract work 

by a contractor who is stated to have made use of 

inferior material which ought not to have been 

permitted by the applicant who was the Assistant 

Engineer in—charge. This misded was alleged to have 

been committed by the applicant in collusion with 

the Contractor and other officials who are said to 

have shared the booty collectively. It is pointed 

out that if there was any truth in these allegations, 

an investigation should have followed immediately 

after the alleged misdeed in the year 1986-87. But, 

some five years later, a charge—memo had been isEued 

on 13,7.92. Pdthough the charges have been denied, 

no enquiry is forthcoming. In the meanwhile, 

Shri Shamanna, learned counsel for the applicant 

tells that his client is due to retire although not 

shortly but in 18 months time and if the enquiry 

continues to be pending, it will quite likely come 

in the way of securing pensionary benefits and if 

that happens, it will be a groat hardship and a severe 

blow to the applicant. 

appreciate the submissions made by 
I ea:_ 

CC Sha açn4 learned counsel for the applicant as 

\Jhad occasion to deal with the applicant 

a dfe,e 	context when we disposed off O.A. 

Therein the complaint made was 

t 	1iis prornotió.n had been held up. However, we 
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did mention while disposing off the O.A. referred 

to supra that the Department should proceed and' 

conclude that enquiry as Soon as possible subject 

to the applicant cooperating with the Department. 

S.hrj Shamarjna assures that on the patt of his 

CliEnt there was no delay. He is ready to cooperate 

with the Department ih order to get rid of the enquiry 

as soon as possible. If that is so, we do not see 

why the departmEnt should be dragging its feet in 

not concluding the enquiry as expeditiously as 

possible. 

In the circumstances, all that we are to do 

is to di'rect the General Manager, Southern Railways, 

Madras, who is R-2 herein to proceed and conclude 

the enquiry pending against the applicant within 

four months from the date of receipt of a copy of 

order. Copy of this order be sent to the 

$\\enra]."anager, Southern R 9ilways, Madras for 

( 4informaio1and compliance. With this observation, 
-I' 

this ap3iction stands disposed oft finally with 
--.. 	..1 

) 
ino orde.t 8i to costs, 

: . 

I) 

( T.V.RMANAN  ) 	('P.K.SHYr\AR ) 

TRUE OPY 

ccricc 
TrIL 	tJ1TI 
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CENTRAL  ADMINISTRATIVE  

. - .... 	 l 	.• 	BGALORE BENCH 	 ....... 

Second Floor, 	. . 
I 	 . 	. 	 . . Commecial•C.ornplex,. 

. . 	 . Indiranagar, 
Bang alore-560 038. 
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PLATIQ NMBER:. 	 of 1994 

Sri.DB.Mariswy 	v/s.. Châirman,Railway Board,N.Delhi & hers. 
APPLTS:  

.. 	

- 	•: 	•. 

1. 	Sri.K.V.Shamanna,Advocate,No.1.465,  
. 	.. 14th Main Road,West of Chord Road, 

Mahálakshrnipuram, Bang a].ore-86. 	 .... -.. ... 

2.. 	Sri.A.N.Venugopala Gowda,Advocate, 
No.8/2,Upstairs,R.V.Road, 
Opp. Bang alore Hospital, Bang alore-4. 

r ..'.._ 	 ir-- -----• 	 - 	 ..-_. --. 	. 	. - - 

Su1jct:— Forwarding .tf c'es o1 the 'orders pssd kyt .... 
Central adrninitrat.1ve T-ibi.na1,Banga1ore. 

Please find...enclosd herwih a copy f thBDER/ 
STAY DER/.TERLvi OflDEB,', pjeJ 1y this TrjburL.jn.the above 
mentioned applicatior. (se ) on_ 	_094 	 - 

.................. 

4  
 .. . 

- 	 EPJTY REGISTRAR 
JUD IC IAL BPJNCHES. 
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In the Central Administrative Tribunal 

Bangalore Bench  
Bangalore 

Application No .... .... ....................'l. 	.... ....of 199 14 

z1B.hoLyig 
Date I Office Notes 

ORDER SHEET ( ontd) 
6j 	 k-011 

Orders of Tribunal 

P62(VCj/1VR(PV) 

10, B • 94 

ORDERS ON P1.A.No.327/94 FOR EXTENSION 

Heard both sides. 

In the circumstances, we think it 

appropriate to extend time for compliance 

with the directions of this Tribunal made 

in O.A.No.179/94 by 8 further period of 

two months from the date of this order. 

VICE CHAIRIN) 

. 

SECTION GIFICER 

tAL AUM 	FrdIVE Trn8UAt 

ADOlf
-.i  

13A0GALORE 
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In the Central Administrative Tribunal 

-: 	 Bangalore. Bench 
Bañ.gálore 

C.P.(CIVLLpPlication No ................ 66 ........... .... .... 	of 1994 
IN 0.A.No.179/94— 

ORDER SHEET (contd) 

Date 	 Office Notes 
	 Orders of Tribunal 

IR( MAJJANV(mJ) 

15.02.1995 

We have heard Shri Shamanna tor the 
complainant and Shri A.N. Venugopal lor the 
respondent department. The direction of the I 
Tribunal in CLA.No.179/94 disposed of on 
25.1.1994 was that the Ceneral Manager, 
Southern Railway, should proceed and conclude 
with the enquiry pending against the complain-i  
ant within a certain period. Shri Venugopal 
now tells us that the proceedings again6t the 
complainant are for imposition of major penal-. 
ty and that in terms of the relevant rules. 
only Railway Board is the comptet discipli-

'nary authority. In view of the position 
brought out now, the fact that the post of 
Ceneral Manager, Southern Railway, is vacant 
at pre8ent is not material. Shri Venugopal 
prays tar extension of some time as the matter 
has to be considered by the Railway Board 
who are to pass appropriate orders. 

After hearing both.sides, we deem it 
appropriate to extend time upto 31.3.1995 
keeping in view the tact that the complainant 
is retiring in 3u3y,  1995. 

MEMBER •() 
	

P1EI'lBER (A) 

TRUE CO" 

.04 
Central. Admi ni strat:V0 Tribuna. 

angalore Bench 
BangalOTG 


